Financial Express Dated 15.03.2025

FINANCIAL EXPRESS

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insclvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Requlations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
BIRCH CHEMICALS (INDIA) PRIVATE LIMITED

1 Name of Corporate Person BIRCH CHE’O!ICALS ﬂ"?lé_)_{’mVAIg!JMﬂEP
& }]aw nf mcm:oralmn af F:rpcnr:a;i_g»?ir?:l_nq 2_&'05.2022
3 ' hulharty under which Comporate | Regsirar of Companies, Mumibat

| Parsan is incomparaled fregistared ‘
4 | Corparate idendiy number | mited Sahiity | UZ4309MH2022RTCIRBITT

| idanity number o af Corporate Parsan .
5 | Address of e rﬂglmrﬂn (ffice and | 102, Flone-1, Plgt-3, 5% iha Krishna Chambers,

| Principal ofice (if any) of Corporate Persan | Vilthakdas Thackarsey Marg, Masing Lines, Mumba,
2| T | Maharashira-400020
6| Liguid aton commencement date of | 10th March, 2025

Cumurrsﬁe Parson \

7| Mame. address, email aodress, telephone | Sarvesh Kashyap
h numioer @ e registration numberof - | Kashyap & Assacales, 101, Nipun Plaza, Sector-1,
| e Liquitater ( Mear fkax Hospital) Vaeshali, Ghazabad-301019
| E-mail: birchvalunanSquidation@amail cam
'Mobile: 5318308351
'ngn No.: [BEITPA-DO20P-NO 270 718010205
| A Validity upto: 30.06 2025

il La‘s‘ t.*aie !qr submnsswm nI claims ‘ﬂﬂth 1 April, 2025

Natice is heretly given that the Birch Chemicals {India) Private Limited has commencad -.l:wlmian;
lquidationan 10th March, 2025,

The stakehciders of Birch Chemicals (India) Private Limited are haraby calied upan to submit a proafof
I chasms; on ocbafons 09 th Aprll, 2025, 1o the Squidator at the address mendioned against item 7

The financial credsars shall submif their proof of claims by slectrone means oy, AR other stakebalders
meay submit $he procs of claims in person; by post or by electronic means

Submission of false or miskeading proofs of clzim shall attract penalties. Sdl-
Sarvesh Kashyap
Date; 13.03.2025 Liguadator for Birch Chemicaks {India) Private Limited

Place: Ghaziahad Regn. No.: IBEVPA-DOATP-MO0 2T 201 7- 181025




Mumbai Lakshadeep (Marathi) Dated 15.03.2025
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FINANCIAL EXPRESS

SATURDAY, MARCH 15, 2025

FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruptcy Board of India
_ (Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

BIRCH CHEMICALS (INDMA) PRIVATE LIMITED

1. Name of Corporate Parson BIRCH CHEMICALS (INDIA) PRIVATE LIMITED
2 Dats n[inm‘p:uréli:!.r' ;:!flffll:-l'i.'.l:lrﬁﬂ Parsan :Eﬁ'ﬁﬁﬁlﬂl“ - ' '
&.| Authorky urder which Corporaie Ragsirar of Companies, Mumbal
Parsan & incomporabed fregiianed
i '-!:urp-:uralﬁ- denfiy nimber | Emiled Fabiily .',_IE-iE.GQh'IHE'I:IEE'FTCSEEA'.’?
| idanéty number af Corporate Persan _
2. Address of the registerad Ofice and 102, Flope-1, Plgd-3, 53 dhe Krishna Chambers,
Principal ofice (if ary) of Corporate Persan | \ilthaldas Thackarsey Marg, Marine Lines, Mumbi,
Maharashlra-400020

&.| Liguklason commencement date of 10th March, 2025

| Gorporate Persan |
T | Mame, address, email address, telephane | Sarvesh Kashyap
| numiber and the registration numberal - | Kastyap & Assaciates, 101, Nipun Plaza, Seclar-1,
| e Liquicailor (Near Max Hospital) Vashali, Ghaziabad-201019
E-mail: birchvolumandquidationigmail. com
Mobile; 5318908351
Regn No.: [BBUIPA-CO2MPNOM 27 20171810205
| |AFA Validity upto: 30.08 2025
| &| Larst date for submission of claims 0%th April, 2025
Matice is hereby given that fhe Birch Chemicals (India) Private Limited has commanced yolintary
lquidationan 104h March, 2025.
The slakefciders of Birch Chemicals (India) Private Limited ane heraby called upon do submit a proafof
{Prir claimns; on oe bafore B3th Aprll, 2025, o e Eguidator at the address mentioned againgt ifem 7
The fnancial credfars shall submit theair progf of claims by electrones means oy, AR other stakebakders
miay submitihe procd of claims in persen: by post or by electronic means
Submission of fatse or miskeading proofs of clzim shall atfract penalties. Sd-
Sarvesh Kashyap
Ligusdator for Birch Chemicais (India) Private Limited
Regn. No.: IBEVIPA-DD2NP-NO01Z0 204 7-1801020

Dafe: 13.03.2025
Place; Ghaziabad
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SURRENDER OF INVESTMENT ADVISER REGISTRATION

Rmds & Indian Bank

Hurla Branch, Bulldirg Mo, B6 Mijdham GHES, Mehoua Magar,
Opo, Pant Walawalakar School, Kurla East, Mumbai - 400024

APPENDIX - IV {Rule-B{1)}

POSSESSION NOTICE (for immevable property)
Where as The undersigned being the Authorized Officer of the Indian Bank
under the Securitization and Reconstruction of Financial Assets and
Enforcemant of Securily Interest Act 2002 and in exercise of powers conferred
under Section 1.3 ({12 read with Rula B snd 2 of the Sacurity Interast (Enforcement |
Rules, 2002 issued & demand notice dated 11,12.2024 Calling upon the bormower
Shri/Smit SITARA BANO AND VISHAL AHMAD with cur Kurla Branch (o repay
the amount mantioned In the nolice baing Rs. 21,92, 570.00 (in Words Twenty
One Lakhs Ninty Two Thousand Five Hundred And Seventy Cnly) with in 80
days from the date of receiptof the said notice.
The Borrower hawving falled to repay the amount, nobice is hereby ghven 1o the
borrower and the pubilic in general that the undersignad has taken possession of
the property described hersin below in exercise of powers conferred on him / her
under Section 13 (4) of the said Act read with Rule & and 9 of the said rules on
this 10th day of March of the year 2025,
The Borrenwer in particular and the publicin ganeral is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Indian Bank for anamount of Re. 21,92, 570.00 and interest therean,
“We draw attention o the provisions of Section 13(B) of the SARFAES! Act and
the Rules framed there under which deals with your rights of redemplion over
the securities”

DESCRIPTION OF THE IMMOVAEBLE PROPERTY

All that parl and parcel of the property consisting of Flal No. 404, 4th Floor, Wing
D, Rose Gardans [FPlot Nao, in Survey Mo 'Gity or Town or Village-Asangaon,
Taluka- Shahpur, within the Registration sub-district And District Thane.
Bounded; On the North by Internal Boad, On the South by Children Play area,
On the East by E-Wing, On the West by Open Plot S l/-

Authorized Officer

Date: 10.03.2025 {Indian Bank)

LEGAL & RECOVERY DEPARTMENT
SVC TOWER, JAWAHARLAL NEHRU ROAD, VAKOLA, SANTACRUZ EAST,
MUMBAI: 400 055. Tel No: 71334213/71334212/71334214/71334231

POSSESSION NOTICE

WHEREAS the undersigned being the Authorized Officer of SVC Co-operative Bank
Limited earlier known as The Shamrao Vithal Co-operative Bank Ltd., under The
Securitization & Reconstruction of Financial Assets and enforcement of Security Interest
Act 2002 and in exercise of powers conferred under Section13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
14.01.2025 under Section 13 (2) of the said Act, calling upon the Borrower/Mortgagor/
Guarantor, 1. M/s. Hercules Industries (Proprietorship) Prop. Mr. Manish Malani
(Principal Borrower) Gala No. 123, Geeta Udyog Nagar, Bldg. No. 3, Vasai East Village,
Gokhivare, Dist. Thane — 401 208. And / Or Gala No. 208, Building No. A/2, Shubh
Innovate, Gokhiware, Vasai East, Dist. Thane — 401 208. And / Or Flat No. 302, A Wing,
Alpine Tower, Samata Nagar, Thakur Village, Kandivali East, Mumbai - 400 101. 2. Mr.
Manish Malani (Guarantor) Gala No. 123, Geeta Udyog Nagar, Bldg. No. 3, Vasai East
Village, Gokhivare, Dist. Thane — 401 208. And / Or Gala No. 208, Building No. A/2,
Shubh Innovate, Gokhiware, Vasai East, Dist. Thane — 401 208. And / Or Flat No. 302,
AWing, Alpine Tower, Samata Nagar, Thakur Village, Kandivali East, Mumbai - 400 101.
3. Mr. Dayanand Malani (Guarantor) Gala No. 123, Geeta Udyog Nagar, Bldg. No. 3,
Vasai East Village, Gokhivare, Dist. Thane — 401 208. And / Or Gala No. 208, Building
No. A/2, Shubh Innovate, Gokhiware, Vasai East, Dist. Thane — 401 208. And / Or Flat
No. 302, A Wing, Alpine Tower, Samata Nagar, Thakur Village, Kandivali East, Mumbai
- 400 101 to repay the amount mentioned in the said Notice being Rs. 25,05,275.79
(Rupees Twenty Five Lakhs Five Thousand Two Hundred Seventy Five & Paise
Seventy Nine Only) as on 31.12.2024 as indicated in the table together with interest
from 31.12.2024 plus legal and other incidental expenses incurred thereon till the
date of closure, within 60 days of receipt of this notice.

The Borrower having failed to repay the entire outstanding amount, notice is hereby
given to the public in general that, the undersigned Authorized Officer of SVC Co-
operative Bank Ltd., has taken PEACEFUL HANDOVER of the Hypothecated Stock
described herein below in exercise of powers conferred on him under Section 13 (4) of
Section 13 of the Act read with the Rule 8 of the Security Interest Enforcement Rules,
2002 on this 12.03.2025 from Mr. Manish Malani (Prop. of M/s. Hercules Industries).
The Current Outstanding liability as on 28.02.2025 is Rs. 25,65,361.79 (Rupees Twenty
Five Lakhs Sixty Five Thousand Three Hundred Sixty One & Paise Seventy Nine
Only), as on 28.02.2025, together with interest from 28.02.2025 at contractual rate plus
legal costs / charges etc. till the date of entire payment.
Description of The Property

Partial Stock includes Electrical Sockets, Plates, Regulator, Bulb Holder, Switches,
Cable Socket etc available at Shop No. 3, Om Shanti Pandey Chawl, Nallasopara
East, Vasai, Palghar - 401 209.

PUBLIC NOTICE

JEREMY SOLOMON - PROPRIETOR OF KESEF ADVISORS
SEB|I REGISTRATION NO: INADDOODSS5T2

WEWORK C-20 ENAM SAMBHAY G BLOCK BKC, BANDRA EAST,
MUMBAI, MAHARASHTRA, 400051

NOTICE is hereby given that Jeramy Solomon - Proprietor of Kesef Adwsors
is desirous of making an application for the sumender of his Invesiment
Adwiser ragistration bearing registration numbear INADDOOOS57Z and BSE
Enfistment Mo, BSE 1710, Any aggrieved parly maymake any representation
against the surrander o Jeramy Solomon - Proprietor of Kesef Advisors at
her relevant Regstered Office address as indicated above, and they can
Iodge their compliant ai SEB|I Head Office Plot Mo, C4-4, 'G" Block,
Bandra-Kurla Complax, Bandra (Easl), Mumbai - 400051, Maharashitra, or
at hitpsJ/scores.sebi.govind within 15 days of the date of Motice.

Date: 12/03/2025
Place: Nallasopara, Palghar

Mr. Rohan Rajiv Pai
Senior Manager & Authorised Officer

Protel @ Canara Bank €3

[,

STRESSED ASSETS MANAGEMENT BRANGH:- Circle Office Building, 8th Floor, ‘B’
Wing, C-14, G-Block, Bandra-Kurla Complex, Bandra East, Mumbai- 400 051
Tele:- 022-26728798/8771/8744/8482/8789/8793; email:-ch15550@canarabank.com

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the possession of which has been taken by the Authorized Officer of
Canara Bank, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis
on 17.04.2025 for recovery of Rs. 483,12,43,496.96 (Rupees Four Hundred Eighty
Three Crore Twelve Lakhs Forty Three Thousand and Four Hundred Ninety Six and
Paise Ninety Six only as on 30.11.2024 plus interest and charges from 01.12.2024 till the
date of realization) due to Consortium (Canara Bank, State Bank of India, Punjab National
Bank and Union Bank of India) led by Stressed Assets Management Branch Mumbai of
Canara Bank from M/s H K Toll Road Pvt. Ltd. situated at Reliance Centre, 19, Walchand
Hirachand Marg, Ballard Estate, Mumbai 400 001.

Description of property |
Flat no. A/01, Ground Floor, A Wing, Sai Shanti Building no. 2, Saibaba Nagara, Katkarpada

Road, Biosar West, Taluka Palghar, District Thane admeasuring 410 sq mt in the Name of
M/S. H K Toll Road Pvt. Ltd. (Symbollic Possession)

Reserve Price:- Rs 16,00,000.00 | Earnest Money Deposit:- Rs 1,60,000.00 |

The Earnest Money Deposit shall be deposited on or before 16.04.2025 upto 5.00 p.m.

Date of inspection of properties is 15.04.2025 with prior appointment with Authorized
Officer (Between 10.00 AM to 02.00 PM)

“ANY PERSON WHO BRINGS A SUCCESSFUL BIDDER SHALL BE ENTITLED TO 1%
OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY WHICHEVER
IS LESS WITH MINIMUM OF Rs. 10,000- UPTO MAXIMUM OF Rs. 3,00,000/-
(INCLUDING GST). *

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided
in Canara Bank’s website (www.canarabank.com) or may contact Mr. Anchu Chacko,
Authorized Officer/ Chief Manager, Canara Bank, Stressed Assets Management Branch,
Mumbai (Ph. No. 02226728744 Mob. No. 9387797990) or Ms. Waruni Sinha, Manager,
(Ph. No. 02226728792) E-mail id : cb15550@canarabank.com during office hours on any
working day or the service provider M/s PSB Alliance Pvt.Ltd., Contact No., 82912 20220
(Help Desk), Email : support.ebkray@psballiance.com, website : https://ebkray.in/)

SALE NOTICE

Date: 12.03.2025 AUTHORISED OFFICER
Place: Mumbai CANARA BANK SAM BRANCH
Form No. 3

[See Regulation-13 (1}a)]
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

15t Floor, MTHNL Telephone Exchange Building, Secter-30 A, Vashi,
Mavi Mumbai- 200703

Case No.: OA/302/2024

Summons under sub-section (4) of section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure)
Rules, 1933. Exh, Mo.- 9

BANK OF MAHARASHTRA
Vs
" AKSHAY DIAMONDS

(1) AKSHAY DIAMONDS, At Shop Mo 3, Jeavan Jyoti Arcade, Sane Guruji Marg
B Cabin, Naupada Thana, Maharashira -400602 Thana, Maharashtra -400602
dlso At. Cfo Tanuja 5 Marathe 301, Bhave Towers Vishnu Nagar Nauwpada Thane,
Maharashira -400802

(2) TANUJA S MARATHE, At Shop No.3, Jeevan Jyoli Arcade, Sane Gurufi Marg,
B Cabim, Naupada Thana, Maharashtra 400602 Also At. 307, Bhave Towers
Vishinu Magar Naupada Thana, Maharashtra -400602

SUMMONS
WHEREAS, OAS302/2024 was lisied before Hon'bie Presiding Officer/Registrar on
03/03/2023.
WHEREAS this Hon'ble Tribunal is pleaged 1o issue summaons! notice on the said
Application under saction 19{4) of the Act, (DA] filed apainst vou for recovery of
debts of Rs. 5066837/ (application along with coplas of documents etc. annexed),
(i} to show cause within thirty davs of the servica of summons as o why relia
prayed for shoukd not Be granted;
{Ii} to disclose particulars of properties or assats other than properties and assets
specified by the applicant under sarial number 34 of the original application;
{ili) you are restrained from dealing with or disposing of secured assels or such
other assets and proparties disclosed under serigl number 34 of the original
application, pending hearing and disposal of the apphication for attachment of
properties;
{iv] you shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets ovar which sacurity interast 5 creatad and/
ar other assets and properties specified or disclosed under serial number 34 of the
original application without the prierapproval of the Tribunal;
() you shall be liable to account for the sale proceeds realised by sale of sacured
assets or other assats and properties in the ordinary course of business and deposit
such sale proceeds in the account maintained with the bank or financiat institufions
holding security interast over suchassets,
You ara also diracted to file the written statement with a copy thereof furmished ta the

applicant and to appear before Registrar on 20/09,/2025 at 10:30A.M. failing which
the application shallbe heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date:20/01/2025.

D

Hote :Strike oul whichever is nof applicable

sd/-
Signature of the Officer Authorised to issue summons.

REGISTRAR
DART-1, MUMBAI

Form No. INC-26
PUBLIC NOTICE
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change
of registered office of the Company from one State to another
Before the Central Government
Regional Director, Western Region, Mumbai

In the matter of sub-section (&) of section 13 of Companies Act,
2013 and clause (a) of sub-rule (5} of rule 30 of the Companies
(lncarporation) Rules, 2014
AND
in the matter of

Haturell {India) Private Limited
(CIM: UEEBEI]MHIB!‘IPTEDED#E‘EI]

having its registered office at 7" Floor, Sigma. Technology Street,
Hiranandani Gardens, Powai, Mumbai-400076, Maharashtra, India

..... Applicant

Motice is hereby given to the General Public that the Company
proposes to make application to the Regional Director,
Western Region, Murmbai. Maharashtra under Section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of special
resolution passed at the Extra-Ordinary General Meeting held on
February 25, 2025 to enable the Company to change its Registered
Office from “State of Maharashtra® to "State of Gujarat”,

Any person whose interest is likely to be affected by the proposed
change of the registered office of the Company may deliver
gither an the MCA-21 portal (wwwmicagaovin) by filing Investor
complaint form or cause to be delivered or send by registered post
of his/her objections supported by an affidavit stating the nature
of hisfher interest and prounds of opposition to the Regional
Director, Western Region. Mumbai, Maharashtra at the address
Ministry of Corporate Affairs, Everest 5™ Floor, 100 Marine Drive,
Mumbai-400002. Maharashtra, India within fourteen (14) days of
the date of publication of this notice with a copy to the applicant
Company at its registered office at the address: 7™ Floor, Sigma.
Technology Street, Hiranandani Gardens, Powai, Mumbai-400076,
Maharachtra, India.

For and on behalf of the Applicant
MNATURELL (INDIA) PRIVATE LIMITED
Sd/-

UMESH V. PARIKH

Director (DIN: 10277841)

Date: March 14, 2025
Place: Mumbai

EAST COAST RAILWAY

POSSESSION NOTICE (For immovable property)

=

AEr
o — g

Bank of Maharashtra

Gokhale Road Dadar Branch, 71, Gokhale Road (W), Dadar(W), Mumbai-=200 028
Tel, Mo, 24256108 Fax- 242217592 E-mail - bomd2@mahabank.co.in
Head Office: Lokmangal 1501, Shivajinagar, Pune - 5§
AP342/ASHOK VASHODIA/SARFAESH2024-25

date, 12.03,2025
POSSESSION NOTICE (Forimmoveable property) [Rule B (i)
Wheraas, the Authorized Offices of Bank of Maharashira under Securtization &
Reconstruction of Fnancial Assels and Enforcement of Security Inferest Act, 2002 & in
exerciza of powars conferred under Section 13 (4) and 13(12) of the said Act read with Rule 3of
the Secunty Interest (Enforcement) Rules, 2002 has isswed a Demand Nofices dated
12 2034 under Sechon 13(2) calling upon Mr. Ashok Teckchand Vashodia, Mrs, Anita
Ashok Vashodia, Mr. Kian Ashok Vashodia, Mr. Karan Ashok Vashodia to repay the
amount mentioned inthe notice being Rs. 1,60,79,396.07 plus unapplied interest wal
30.72.2024 at 5.75% @@ pa. for st facility & Rs. 48,44.441.00 plus unapphed interest wef
J0.72.2024 af 9.95 % pa for facililies No, 2, and ples incidental expensss, costs, changes

incurrad /o be incurmad within 30 days from e date of receiptof the said nofice
The Borrower mentioned hereinabove having failed to repay the outstanding amount, Nofice s
heraby given o the Borrowers and Guarantars menticnad berainabove in particutar and o the
public in general that the Authonsed Officer of Bank of Maharashira has taken Symbolic
Possesson of the propery described herain balow In terms of the pawers vestad under the
provisions of Sechion 134] of the said Act on this 12,03, 2025,
The Borrower in parlicular, Guarantor and the Public in general is hersby cattioned not bo deal
with the properties and any dealings with the aforesald properties will be subject to the charge
of the Bank of Maharashira for an amaunt menticned abave. The Boerawers allention is inwled
1o the provigions of sub-zaction 3 of section 13 of the Act in respect of time avadable, to redesm
1he taciad a5sal.

DESCRIPTION OF THE IMMOVAEBLE PROPERTY
Flat/ House Mo, Duplex No. 1404 51504, Floor Mo, 144R0& 15th Building Bnown 25 "SHISHIRA®
Shishira Co-Operafive Sociely Lid, Yamuna Magar Oshiwara CT5 No 1202, Survey No41
{P), Andheri ¥Wast, Mumbai - 400053 S/

(Mr. Abhishek Kumar)
Authorized Officer & Chief Manager
Bank of Maharashtra

Date: 12.03,2025
Place : Mumbai

Mavi Mumbai Zonal Office

CIDCO ald admin building,

P17 Secter-1 Washl, Mavi Mumbal,
Phiona ;| 022-20878751/52

E-mall :dzmnvm@@mahabank.co.in

o MO UNOERTS
Pl e e iR
—

Whereas, the Authorized Officer of Bank of Maharashtra under Securtisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and in exercisa of powers conferred under section 13 (12} read with Rule 3 of the
secunty |nterest (Enforcement ) Hules 2002 issued & demand notice dated
23112022 under section 132 ) of the said Act and called upon you 1.M/5
Ashapura Traders; Prop. Mr. Navin Champaial Maiviya (Borrower) 2. Mrs.
Kamla Champalal Malviya {Guarantor) to repair the amount mentioned in the
said motice being Rs.18,00,000/- plus unapptied interest from 1572 2022
towards Cash Credit Facility and expenses incurred for recovery against mortgage
of scheduled property within 60 days from the date of receipt of the said notice.

The Borrower having failed to rapay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has laken possession of
the proparties described hergin below in exercise of powars conferrad on him
undar sub-section {4) of Section 13 of Act read with Rule B of the Security Interast
(Enforcemant) Rules, 2002 on this 12 th day of March of the year 2025.

The Borrower in parficular and the public in general are herehy cautioned not 1o
deal with the properiies and any dealings with the propertieswill be subject to the
charge of Bank of Maharashtra for an amount mentionad above,

The borrower's attention is invited to provisions of sub-section (8) of Section 13
ofthe Act, inrespect of tima avallable, to redeem the securad assetls.

Description of the Immoveable Property:
Residential Flat no. A— 202, Arin Residency, Prabhu All, Near Ram Mandir. Taluka
Pen Dist- Raigad.

Date:12.03.2025 Authorized OHicer & Chief Manager

“IMPORTANT"

Whilst care is taken prics io acceptance of
advartising copy, It Is not possibbe to verify

Notice No, eT-BR-WAT-03-2025
Dt.: 04032025

Place: Pen Bank ol Maharashira
Py NMDC Limited
(A Government of India Entarprise]
‘Whard] Bhavan', 10-3-311/4, Castle Hills, Masab Tank, Hyderabad - 500 022
HMDC Corporate Idandity Mumbee (CIN] - LT3100AP 1958 GO0 674

CONTRACTS DEPARTMENT
Tender Enquiry No.: HOWarks) [ Contracts / Integrated MRSS [ DIOM |

2025 1 1068 244 Dated: 1503/2025

NMDC Limited, A *NAVARATNA" Public Sector Company under Ministry of

Steel, Govt. of India, invites online bids through MSTC Portal from

expenenced, reputed and competent domestic bidders for the work of

“Design, Engineering, Manufacture, Supply, Storage, Handling at site, Civil &

structural Wark, Erection, Testing, Commissioning and Demonstration of

Performance Guarantee for an Integrated Main Receiving and Stepdown

Substation (MRSS) at Screening Plant-Il (SP-Il) Complex, Donimalai,

Kamataka®

The detailed NIT and Bid documents can be viewed and / or downloaded from

15/03/2025 to 16/04/2025 from following website links:

. NMDC website - hitps:/inmdcportals.nmdc.co.infnmdctender

2. Central Public Procurement Portal (CPP PORTAL)
http:/iwww.eprocure.gov.infepublish/app and

3. MSTC Portal - portal hitps:/iwww.mstcecommerce.com/eprocn/ and

NAME OF THE WORK :Eaisigsti=y

its contents. The Indian Express (F)

saarch NMDC Tender Event No NMDC/Head Office/Contract/44-

REPLACEMENT OF GIRDERS OF 5 NOS.
MAJOR BRIDGES (BGML) IN PALASA-
VIZIAMAGARAM (1337A UP 133TA DN,
1373 DN, 1496 UP, 1436 DN) SECTION 1N
CONMNECTION WITH MISSI0ON 3000 MT

Limitod connot be held responsible for
such contents, nos for any koss or dam

incurred os o result of transactions with
companiss, Bssociations or mdividudls
pdvertising In  its newspapers or

25/ET/845. For further help refer to 'vendor guide’ givenin MSTC website.

The bidders are requested to submit their bids online through MSTC portal
only. The details of submission of bid through online are given in NIT. The
Bidders on regular basis are raquired to visit the NMDC's website /| CPP Portal

DM THE BASIS OF RESIDUAL FATIGUE
LIFE CRITERIA QF BRIDGES OF AGE
WMORE THAN 50 YEARS OLD & BRIDGES
ONMORE THAN GMT,

Approx. Cost of the Werk

Completion Period of the Waork : 18
(Elghteen) Months,

it 1500
Hrs. of 28.03.2025,

Mo marniual offers sent by Post /7 Courier!
Fax or in persen shall be accepled
against such e-tenders even f theseare
submitted o firm's letter head -and
racaived in time, Al such manual offers
shall be rejactad summarily withaul any
considarabion,

Complete information including
ae-tender documents of the above
e-Tender is available in website
www Ireps. gov.in

Publications. We therafore recommand
that readers make necessary inquiries
before sending any monies of antering
into any agreements with advertisers or
otharwise acting on an advertisemant in
any manner whatsoever. Registered
letters are not acceptad in responsa 1o Do
number advertisemant.”

f MSTC website for corrigendum, if any, ata future date,

Far further clarification, the fallowing can be contacted:

1) GM(Project, Contract & Steel), NMDC Limited, Hyderabad
Tel Mo, +91-040-23533536, emall: contracts@nmde.co.in

2) 5r. General Manager & Head — Contract, M. N. Dastur & Company (P) Lid.,
KolKata Ph: +91-033- 2225 05040/ 5420, email: Souvik.G@dastur.com

Executive Director (Works)

ol L B

Mote . The prospective tenderers are
advised to revisit the website 10 (Tan)
days belora the date of closing of ender
to notle any changes | Corrigandum
issued for this tender.

Sr. Divislonal Englneer (Bridges),

PR-1078/P/24-25 | Waltair

weabsite (waw. nastle.in),

(wwnwiepf.gov.in).

Date : 13-03-2025
Place : Gurugram

NESTLE INDIA LIMITED

(CIN: L15202DL1959PLC0O03786)
Regd. Office: 100 / 101, World Trade Centre, Barakhamba Lane, New Delhi-110 001
Email; investor@in.nestle.com; Website: www.nestle.in; Ph: 011-23418891

FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY

Sub.: Transfer of Equity Shares of the Company to the Designated Demat Account of

Investor Education and Protection Fund (IEPF) Authority
This Motice 15 published pursuant to the provisions of the Companies Act, 2013, and the Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 read with the relevant
circulars and amendmeants thereto (1EPF Rules?, to inform the shareholders that all the shares in respect of
which dividend remains unpaid’ unclaimed for seven consecutive years, shall be transferred by the
Company to the Designated Demat Account of IEPF Authority in case they do not claim any of their
dividend(s), by the next due date of transfer i.e. 14" June 2025. The details of such shareholders including
their name and folio number or DP ID-Client 1D are available at the Invastors Saction of the Company's

For the share(s)/dividend(s) already transterred to IEPF Authority in compliance with the IEPF Rules, the
shareholders can claim such share(s)/dividend{s) by making an online application to the IEPF Authority in
Form IEPF-5, as prescribed and the same is available along with all detalls on website of |IEPF

5

For NESTLE INDIA LIMITED

Pramod Kumar Rai
Company Secretary

A ¥ |
AMENDMENT TO SALE NOTICE DATED 28.02.2025
NAKODA LIMITED (IN LIQUIDATION)
CIN: L17111GJ1984PLC045995
(The Company)
Registered Office: Block No 1 & 12 to 16 Village-Karanj Tal MndviDist-Surat Gujarat-394110
A.EXTENSION OF TIMELINES
Sr. Asset Description Extension Timelines Extended
No From To
1 | Option A: Sale of Corporate Debtor as a Going Concern |Last Date for submission of EOland | 14-03-2025 20-03-2025
(including all its assets and liabilities but excluding Cash |Declaration of Eligible Bidder 25-03-2025 31-03-2025
and Bank Balance) as per regulation 32(e) of IBBI |Last Date for submission of EMD 31-03-2025 06-04-2025
(Liquidation Process) Regulations, 2016
2 |Option A1:Surat Plant Comprising of Phase-1 (Land |Last Date for submission of EOland | 14-03-2025 20-03-2025
measuring 33,303 sq. Meters including building, Plant & |Declaration of Eligible Bidder 25-03-2025 31-03-2025
Machinery thereupon) Last Date for submission of EMD 31-03-2025 06-04-2025
(As a going concern excluding cash and bank balances
and assets mentioned in OptionA2,A3 and A4)
3 [Option A2: Surat Plant (Yarn Manufacturing Plant |Last Date for submission of EOland | 14-03-2025 20-03-2025
measuring 18,550.05 sq. mtrs. Including building, plant |Declaration of Eligible Bidder 25-03-2025 31-03-2025
and machinery thereupon) Last Date for submission of EMD 31-03-2025 06-04-2025
(As a going concern excluding cash and bank balances
and assets mentioned in OptionA1,A3 and A4)
4 |Option A3: Surat Plant (Chips Manufacturing Plant |Last Date for submission of EOland | 14-03-2025 20-03-2025
measuring 11,534.39 sq. mtrs. Including building, plant |Declaration of Eligible Bidder 25-03-2025 31-03-2025
and machinery thereupon) Last Date for submission of EMD 31-03-2025 06-04-2025
(As a going concern excluding cash and bank balances
and assets mentioned in OptionA1,A2 and A4)
5 |OptionA4: Flatat Surat Last Date for submission of EOl and | 14-03-2025 20-03-2025
Declaration of Eligible Bidder 25-03-2025 31-03-2025
Last Date for submission of EMD 31-03-2025 06-04-2025
A.CLARIFICATION ON SALE OPTIONS
Clarification is hereby given to the public in general for the sale notice published on 28.02.2025. This is to clarify that priority shall be
given to Option Ai.e. sale of corporate debtor as a going concern. In case bids received under Option A then bids for Option A1, A2, A3
and A4 will be cancelled automatically.
In case no bids received for option A then plant will be sold in three phases as mentioned under option A1, option A2 and option A3. Al
bidders kindly note that benefit of going concern in all the three options. For the sake of clarity, this is to clarify that Option A1 will be given
priority. In case bids received for option A1 then going concern benefit will be sold with option A1 and going concern benefit will not be
available in option A2 and option A3. Similarly, in case no bids received for option A1 then benefit of going concern will move to option A2
and thentoA3 in case no bids received for option A1 and option A2.
Allthe other terms and conditions to the sale notice dated 28.02.2025 remains the same.
Ravindra Kumar Goyal
Liquidator
Place: Ahmedabad M/s Nakoda Limited
Date:13.03.2025 IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098
Registered Address: Eden |- 807, SG Highway, Godrej Garden City,
Jagatpura, Ahmedabad-382470
Email: ravindra1960_goyal@yahoo.co.in,ravindranakoda@gmail.com
Communication Address: -Office No. 237, Tower-C, Bhuﬁnm[’a@g&cplg@mtgrﬁector-&, Noida-201309

Khopat Branch, Mo, 7, Ground Floor, Akruti SMC
5611, LBS Marg, Khopal, Thane [Weast), Thane - 400 601

APPENDIX - IV {Rule-8(1))

POSSESSION NOTICE (for immovable proparty)

Where as The undersigned being the Authorized Officer of the Indian Bank
under the Securitization and Reconstruclion of Financial Assets and
Enforcemeant of Securily Interest Act 2002 and i exercise of powers conferred
under Section 13 (12} read with Rule & and 8 of the Secunly Interest
(Enforcement) Rules, 2002 issued a demand nofice dated 09,12,.2024 Calling
upon the borrower Shrl IMTEYAJ ALI& (2] Mrs. SAHNAJ KHATOON with our
Khopat Thane Branch lo repay the ameunl mentioned in the notice being
Rs. 20,80.031/- (Rupees Twenily Lac Eighty Thousand Thirty One Only)
within G0 days from the date of receipt ofthe said nofice.
The bormower having falled (o repay the amount, notice s hereby given o the
borrower and the public in general thatthe undersigned has laken possession of
the property describead haremn below in exercisa of powars conferred onhim / her
under Section 13 {4) of the said Act read with Rute 8 and 9 of the said rules on
this 12th day of March of the year 2025,
The barrowar in particukar and the public in general is hereby cautionad not Lo
deal with the properly and any dealings with the proparly will ba subject 1o the
charge of the Indian Bank for an amountof s, 21,25 574/- and interest thereon.
“We draw attention fo the provisions of Section 13{8) of the SARFAESI Act and
the Rules framed there under which deals with vour rights of redemption over
the sacuriles®

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of the property consisting of Flat No. 707 admeasuring
33,30 sgmi carpet area on Tth Floor in Bullding known as "A2" and Project
Krown as Prem Marayan Residency constructed'to be constructed on the plol
of Land Baaring survey Mo, 48 Hissa No. 5and Survey No. 47 Hissa No. A and
Survey No. 47 Hissa Mo B, Taluka Shahapur Dist —Thang Within Limits of
Atgaon Gram Panchyat Properly bounded byi- Morth | Flat No. T088cbby,
South : Dpen To Sky, East | Flal Mo, 08, West . Open To Sky. Sl

Authorized Officer
(Indian Bank)

Date: 12.03.2025

DIVYAAGRO CHEM PRIVATE LIMITED { IN LIQUDIATION)
NOTICE OF SALE AS GOING CONCERN OR SALE OF ASSETS ON STANDALONE
BASIS, CIN: U24219MH2009PTC182776, THROUGH E-AUCTION
Regd. Off. AL: 9 Ousans Lawn Pramises CHS Lid, Plol Mo S6T, Opp Sony Mony,
5V, Roed, Vile Farle (W), Mumbai- 400056
[Sale under the proavisions of Insclvency and Bankruptey Code, 2096)

Molice is heraby givan 1o the publs in gararal undear the pravisions of Insclvancy and Bankrupley
Code, 2016 and Regulations thene under, that the procass of sale of Divya Agro Chem Private
Limited - In Ligudslion {Corporale Deblor'CD] as Sefa as Gaing Concarn or 58f of Assals
Colactivehy of forming par of Liguidation Estale formed by the Liguidater, appointed by the Honble
MOLT, Mumbal vide order dated December 18, 2023 (order recaived on Janugry 2, 2024 read wih
arder dated Oobaber 09, 2024 |5 schedubad io taka place an 15th Apil, 2025, The E-Auction wil ba
canducted on “AS 15 WHERE IS BASIS, AS IS WHAT IS BASIS, WHATEVER THERE IS BASIS
AMDNORECOURSE BASIS,”
Salewil be done by the undersigned through E-Auchon service provider PSB Aliance Private Lirnited
through portal hitps_ibaanknet.com _All the assets are lozated at the Plolno. A-14, Mahad Industrial
Area, Village-Kambie, Rakgad- 202 303 Assed ld Mo, 544 and 568 for search of auction praperty
o 2 Qiphian A-15th Aprd, 2025, From 1E00AM 10100 P.M
DofeandTireolEaichon  |iptonB. 15ihAp, 2025, From 300 P 1o 5:00 P
Lagt Diate and Time for subenission of Expression| .. ., -
aofinterest (E01} along with sugparting documants :anay. Vi Aprl, 2%
Dale- and Time for Inspection {&ssats to balMonday, 178 Manch, 2025 to Frday, 1Hh&pnl, 2025
auclicnad ard localadal Mahad, Maharashlra) 812 noon o 4.0 pm. |
Lagh dale ke semisson Eamesl Moy Deposll  [Salurday, 12th Aprl, 2023

: e Amountin INR

gr, Description (Assets) Reserve  EMD [zpprox 10%  Incremental

Mo, | (Corporate Debter as a Golng Concarn) Price of Reserve Price] | Bid Amount

Option A: Sale of Corporate Debtor as Galng Concern

Block [5ale of Corporale Deblor-as Gaing Concam| o7 14 [0 394 (00

A HUnder Regulation 32{ejol Lhe BB

{Liquidation Process) Regulabions 216
OR Opfion B: Sale of Assets of Corporate Debtor

{Ir case no bids received for Auction under Opfian A lhen only bids for Cotice B wil be consdare)

Block Sale of Factory Land & Buiding with| . e
6. i and i 1 48,500 §,14.000 1,00.000

Important Terms and GConditions of E-auction: 1, 1 thebidding lor OplianAds not successiul,
thenbédding far Oplson B shall ba undertaken &5 per the limeling pravidad above.
2. Earnast Maopey Deposit (EMD) of the successhul bidder shall be forfeited if found Ineligible
during e auciion process
3. Biddeng will bealiewad onlyd EMO prascribed bor lha respactivalotis ramitlad as per specilied
timalineg,
4. Az pn the date of lssurnce of Sale Cerificate by the Liquidaior, the current gperational asseds
shiafl pe transferredideemed io have been fransfemed as a par of the Corporate Debior being
sold as going concermn subject ioterms and condition oTE-Auction Process Documend
5. Tha Regstration charges and ather applicabla laxasfcharges ilany shall ba paid exlra by tha
succassful bidder to concluda the sale.
& Kindly refer to detailed terms and condition taunderstand the process of bidding thorsugh Sth
E-Auction Process information Document
Important Nofe: a. The details of all tha azseds slong with any panding legal cases! an-going
itigabions if any, ara to ba mandatondy sean before participating in the aucticn. Tha prospective
hidders are advisad to make thairawn independentinquiries regarding Corparate Debtor,
The Interesied Applcants may refar to (he complele E-Auction Process Document containing
datads of torms and condilions o{ ke E-Auclion on the websila of the E-Auction sarvice provider
hitpsbaanknel com or may directly wrils an email [ cirp.dacpli@gmail. camablain the same.
& Nisclarified that, this irvitation purpords ioinvile prospective bidders and does not create any
kind of binding obligation onihe parl ofthe Liguidator orihe Company tyeffeciuate the sale, The
Liguidator hag the absolute right to accept or reject any or all offer(s)/bids or
adjournipostpone/cancel the e-Auction of withdraw any propecy or partion thereof from the
auchion preceedng at any staga or disqualify any interasled parly ! polantial investor ! bidder
withoul any Babilrly, Any revissan in the sale natica will ba uploaded an the wabsile on
hilp=:libbi baanknet comisauction-ibbifaue-listing.
¢, [tigrequested toall the bidders o kindly visitihe website ragularly

G-
Ms. Palak Swapnil Diesai
Liguidatar of Divya Agro Chem Private Limited (In Liguidation]
IBBI Regn. No.: [BBIIPA-D01IP-PO1 51712015 - 2020112515
AFANo: AT 251500311 2250107545 (valid tll 31t December, 2025)
Address: B, 9h Fleor, Padoaskas, Opp. Laflubhai Park, Magr MTHL, Aadhes (W), Musmbai-00058
Place: Mumbai, Date: 1556 Merch, 2035

1.00,000

EAST COAST RAILWAY

(1) Notice No. eT-East-WAT-10-2025
Dt D6.03.2025

COMVERSION
OF &1 NO, STONE 5LABE BRIDGES
INTO RCC BOX BETWEEMN PALASA-
KORUKOMNDA STATIONS OMN MAIN
LINE AND PROVISION OF ADDITIOMAL
WATER WAY AT KM 10E-111 AND
36M-3 ON NAUPADA-GUNUPUR LINE
OF WALTAIR DVISION.

Approx. GCost of the Work

19,52,44,081.75, EMD : ¥ 11,26,200/-

[2) Notice No, eT-East-WAT-11-2025
O 06.03.2025

e = el S sl R CRUSHING OF

CONTRACTOR'S HARD STOMNE USING
MECHANIZED CRUSHER TO S50MM
GAUGE FOR A QUANTITY OF 10000
CUM [AS PER SPECIFICATIONS),
TRANSPORTING THE SAME TO
NAUPADA DEPOT, UNLOADING AND
STACKING ON LEVEL GROUND
INCLUDING DRESSING OF GROUNMD
AND LOADING THE SAME INTO ANY
TYPE OF RAILWAY WAGONS WITH
CONTRACTOR'S OWN LOADING
ARRANGEMENTS AT NAUPADA
DEPOT UNDER THE JURISDICTION
ASSISTANT DIVISIOMAL ENGINEER/
SRIKAKULAM OF WALTAIR DIVISION,
Approx. Cost of the Work

7 1,41,20,600.00, EMD : T 2,20,600/-
Completion Period of the Work : 18
(Eighteen} Months (for Si. Mo, 1) & 12
{Twelve] Months {for 51, No, 2).

At1500

Hra, of 02.04.2025 (for both Tenders),

Mo manual offers sent by Post J Courer!
Fax orin parson shall be accepted against
euch e-tenders even if these are submitied
on firm's letter head and receisad in timns,
A siech manual offers shall be fejecied
summanty withowd any considaration
Compdete information indciuding a-lender
documents of the above e-tender is
avaitable inweabsie | www.iraps.gow.in
Mote : The prospecive tendersrs are
acdviged 1o revisi the website 156 (Fifleen)
days before the date of dosing of lender 1o
note amy changes / cormgendumissued for
this lender.

Divisional Railway Manager (Engg.},
PR-1083/P/24-25] Waltair

CLASSIFIED CENTRES IN MUMBAI

Sanjeet Communication
Fort.
Phone : 40024682/ 40792205.

S. Arts Advtg.
Masjid
Phone: 23415111

Taj Publicity Services,
Byculla (W),

Phone : 2305 4894.
Mobile : 9892011371.

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),

Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,
Dadar (W),

Phone : 2422 9241/

2422 0445.

DATEY Adbvertising,
Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 | 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

Pallavi Advtg.
Dadar (W),
Mobile: 9869109765

Shree Swami Samarth Advertising,
Dadar (W),

Phone : 24440631

Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),

Phone : 2446 6191
Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Media Junction,

Matunga (W),

Phone: 022-66393184/ 022-66332340
Mobile: 9820295353/ 9821656198

Achievers Media
Bandra (W.),
Phone : 22691584
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PUBLIC NOTICE

Notice is hereby given that Share Certificate
Nos. 16 to 20 of Rs. 50/- each, issued by
Evershine Solitaire CHS. Ltd., Evershine City,
Vasai East, Palghar - 401208, in the name of
Mr. Dineshwar Girwal Singh and Mrs. Namita
Dineshwar Singh, the owners of Flat No. 102,
A Wing, have been lost/misplaced and are
untraceable. The owners have applied to the
society for the issuance of duplicate share
certificates.
If any person(s) or entity has any claim,
objection, or right in respect of the said share
certificates, they must notify the Secretary of
Evershine Solitaire CHS. Ltd. in writing within
14 days from the date of publication of this
notice, along with supporting documents. If no
objections are received within the stipulated
period, the society shall proceed with the
issuance of duplicate share certificates, and
no claims shall be entertained thereafter.
For any objections, kindly contact:
Adv. Simerpreet Singh Chabra,
Advocate of Bombay High Court,
101, 1st Floor, Micky Palace,
Behind Neelam E Punjab,
Navghar Road, Vasai West,
Place: Vasai Palghar - 410 202.
Dated: 15/03/2025

PUBLIC NOT

Mr. Sundaram Vasudevan & Mrs. Sita
Sundaram, joint members of the
Satyam Tower Co-Operative Housing
Society Limited, having address at 90
Feet Road, Thakur Complex, Kandivali
(East), Mumbai-400101, and holding
Flat No. 704, in the building of the
society, died on 20/02/2025 and
21/04/2016 respectively. Mr. Abhishek
Sundaram lyer has made an
application for transfer of the shares of
the deceased member to his name.

The Society hereby invites claims or
objections from the heir/s or other
claimants/objectors to the transfer of
the said shares and interest of the
deceased members in the capital/
property of the society within a period of
15 days from the publication of this
notice, with copies of such documents
and other proofs in support of such
claims/objections.

If no claims/ objections are received
within the period prescribed above, the
Society shall be free to deal with the
shares and interest of the deceased
Member in the capital/property of the
Society in such manner as is provided
under the Bye-laws of the Society. The
claims/objections, if any, received by
the Society for transfer of shares and
interest of the deceased Member in the
capital/property of the Society shall be
dealt with in the manner provided under
the Bye-laws of the Society. A copy of
the registered Bye-laws of the society is
available for inspection by the
claimants/ objectors, in the office of the
society from the date of publication of
the notice till the date of expiry of its
period.

For & on behalf of

SATYAM TOWER CO-OPERATIVE
HOUSING SOCIETY LTD.

Sd/-

Hon. Secretary

Place: Mumbai Date: 15/03/2025|
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PUBLIC NOTICE

Notice is hereby given to the general Public on
behalf of my clients Smt. Sharmila Sachin
Manjarekar, Mr. Siddhant Sachin
Manjarekar and Mr. Shreetej Sachin
Manjarekar.

My Client represents that, Mr. Sachin
Chandrakant Manjarekar was the owner of
Flat No. 904, on 9th Floor, in Type G. No.14, in
the building known as “Orchid Ozone” situated
at Mahanajwadi, Western Express Highway,
Near Dahisar Checknaka, Mira Road (East),
Thane and more particularly described in the
Schedule hereunder written.

Further, Mr. Sachin Chandrakant Manjarekar
died intestate on 12.01.2025, leaving behind
his wife Smt. Sharmila Sachin Manjarekar,
his 2 Sons i) Mr. Siddhant Sachin
Manjarekar and ii) Mr. Shreetej Sachin
Manjarekar, as his only legal heirs pertaining
to his 100% share in the Said Flat.

Any person / legal heirs having or claiming to
have any right, title, interest to or in hereunder
mentioned property or in any part thereof or
any claim by way of or under or in the nature of
any agreement, license, mortgage, sale, lien,
gift, trust, inheritance, charge, etc., should
inform the undersigned at Shop No.1/A,
Vaibhav Apartment, Near Anandrao Pawar|
School, Vazira Naka, Borivali (West), Mumbai
— 400 091, within 14 days from the date of
publication of this notice with necessary
supporting evidence of his/ her claim. If claim
is not received within 14 days, my clients will
conclude the same and claims or objections
received thereafter will not be considered and
they will initiate the appropriate process for]
transfer of the said Flat in their favour without
any further notice.
SCHEDULE OF THE PROPERTY ABOVE
REFERRED

All that Flat No. 904, on 9th Floor, in Type G.
No.14, in the building known as “Orchid
Ozone” situated at Mahanajwadi, Western
Express Highway, Near Dahisar Checknaka,
Mira Road (East), Thane and located at CTS
No. 4509 to 4513, 4517, 4572 of Village
Mahajanwadi, Taluka and District - Thane.

Public Notice

Shri Mohanlal Sethi a member of the Lok
Centre Corporate Park Premises Coop.
Society Itd having address at Marol
Maroshi Road, Marol, Andheri (East),
Mumbai -400059 and holding office gala
n0.301 in the building of the society, died
on 19th October, 2023 without making
any nomination.

The legal heir and W/o Mohan Sethi
Smt.Veena Mohan Sethi applied for
transfer of shares in her name through
registered release deed by other legal
heirs Dtd.16th February 2024 The society
hereby invites claims or objections from
the heir or heirs or other claimants /

the publication of this notice, with copies
of such documents and other proofs in
support of her claim objections for
transfer of shares and Interest of the
deceased member in the capital /
property of the society. If no claims /
objections are received within the period
prescribed above, the Society shall be
free to deal with the shares and interest of
deceased Member in the capital /
property of the Society in such manner as
is provided under the Bye-Laws of the
society. The claims / objections, if any
received by the society for transfer of
shares and interest of the deceased
Member in the Capital / property of the
society shall be dealt with in the manner
provided under the Bye-laws of the
Society. A Copy of the registered Bye laws
of the Society is available for inspection
by the claimants / objectors, in the office
of the Society / with the Secretary of the
Society between 9 A.M. to 5 PM. from the
date of publication of the notice till the
date of expiry of its Period.

For and behalf of Lok Centre Corporate
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PUBLIC NOTICE

Mr. Sadhan Kumar Banerjee and
Sumita Banerjee joint members of the
Satyam Tower Co-operative Housing
Society Limited. Having address at 90
feet Road, Thakur Complex, Kandivali
East, Mumbai 400101, and holding flat
No.1001, in the building of the
society. Smt. Sumita Banerjee died on
15-09-2023 respectively. Ms. Dola
Banerjee has made an application for
transfer of the shares of the deceased
member to her name.

The society hereby invites claims or
objections from the heirs or other
claimants / objectors to the transfer of
the said shares and interest of the
deceased members in the capital/
property of the society within a period of
15 days from the publication of this
notice, with copies of such documents
and other proofs in support of such
claims / objections. If no claims /
objections are received within the period
prescribed above, the society shall be
free to deal with the shares and interest
of the deceased member in the capital /
property of the society in such manner
ads is provided under the Bye-Laws of
the society.

The claims/objections if any received
by the society for transfer of shares and
interest of the deceased member in the
capital property of the society shall be
dealt with in the manner provided under
the bye-Laws of the society. A copy of
the registered Bye-Laws of the society is
available for inspection by the claimants/
objectors, in the office of the society
from the date of publication of the notice
till the date of expiry of its period.

For & on behalf of

SATYAM TOWER CO-OPERATIVE
HOUSING SOCIETY LTD.

Sd/-

Hon. Secretary
Date: 15/03/2025|

Place: Mumbai
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TENDER NOTICE

Invites sealed tenders for the work of
Structural Repair, Waterproofing, Civil
work, Plumbing & Painting Work of
SAlI CHAMBERS PREMISES
Plot No. 44, Sector -11, CBD Belapur,
Navi Mumbai, Maharashtra- 400614.
Tender Available From
15.03.25 to 20.03.25
Between 11.00 am to 5.00 pm
SOCIETY OFFICE
Contact No. 8452896046
Date of submission on 21/03/2025
(11.00 Am to 5.00 Pm) In society office
TENDER FEE: Rs. 4000/- in Cash
(Non-Refundable)
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PUBLIC NOTICE
Late Shri. Anthony R. Fernandes, was the
owner of the residential flat situated at Flat No.
608, 6th Floor, Shivner Golibar (SRA) Co-Op.
Housing Ltd., Bearing Registration No.
MUM/SRA/HSG/TC/11261/2007, 7th Road,
Golibar Naka, Santacruz (East), Mumbai
400055 in respect of said Flat. After demise of
dated 10.06.2014 of Shri. Anthony R.
Fernandes were leaving behind the flat and the
share have to be transfer to be Smt. Nataline
Anthony Fernandes for that Smt. Nataline
Anthony Fernandes has submitted all
necessary documents to the society from the
other legal heirs | hereby invite any rights, claim
or objection from any other heirs, person's or
other diamante's to transfer in the name of Smt.
Nataline Anthony Fernandes as proposed
within 15 days from the publication of the
notice. The claims/ objections shall be
forwarded at above mentioned address. If no
any claims/objections are received in
stipulated time the society shall be free to
transfer the said flat in the name of Smt.
Nataline Anthony Fernandes and regularize
his/her membership with the Soc.
| Confirm
Smt. Nataline Anthony Fernandes gg/.
Adv. A.N. MISHRA
B.A., LLB,|
Advocate High Court
Lawyers Chamber, 2nd Floor,
Bhaskar Building Opp. Bandra Court
AK. Marg, Bandra East Mumbai 400051
Place : Mumbai Date : 15-03-2025

PUBLIC NOTICE

This public notice hereby given on behalf of]
my client MRS. RUCHI U DUBEY, who
purchased the flat premises situated at Flat
No. 14, 2nd Floor, The Happy House Co-op
Housing Society Limited, Kalina, Santacruz
East, Mumbai- 400029, Village Kolekalyan
C.T.S. NO. 6448- a/8, Total area-330 sq.ft.
From HUSSAIN SHAUKAT ALI ALLANA
who was owner of the above said Flat
Premises, She Got Society NOC and Society
Transfer Done in the name of my client, but
still if anyone have any query regarding the
ownership of above said Flat Premises please
contact on 8454920758, within 15 days from
this public notice. Sd-
B. K. MISHRA (ADVOCATE)

Advocate High Court

Lawyer's Chamber, Bhaskar Bldg.,

Bandra Court, 2nd Floor, A. K. Marg,

Bandra (E), Mumbai 400 051.

Mobile No. 8454920758

PUBLIC NOTICE
By this Notice, Public in general is informed
that my client Mr. Kiran Premanand
Fatarpekar is owner of Flat No. 32, 3rd
Floor, Bldg. No. C-19, Sharayu Shantinagar|
C.H.S. Ltd., Sector-2, Shanti Nagar, Mira
Road (East), Dist. Thane-401 107. Mr. Kiran|
Premanand Fatarpekar has lost, misplaced his
predecessor's original Agreement for Sale
dated 14th January 1985 between M/s.
Shantistar Builders and Mr. Ligouri
Fernandes registered under Sr. No. PR-202-
1985 and the said Agreement for Sale is not|
treceable. Mr. Kiran Premanand Fatarpekar|
has also agreed to sell the said flat to Mr.
Ashwin Salikram Vishwakarma. Claims and
objections are hereby invited from the
objectors, claimants having objection, claim
on the basis of the said lost Agreement for]
Sale dated 14th January 1985. The objectors,
claimants may contact to the undersigned
within 15 days from the date of publication of]
this notice, along with documentary support
in his/her/their claim failing which the sale
transaction of the said flat will be completed
and thereafter any claim or objection will not|
be considered. sd/

NIRAJ K. TRIPATHI (ADVOCATE)
Shop No. 14, A - 5, Sector - 7, Shantinagar,|
Mira Road, Dist. Thane - 401107
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PUBLIC NOTICE

NOTICE is hereby given to the general public
that Mr. Thomas George (now deceased) is the
member of Manish Tower CHS Ltd in respect of
Flat No. 101, having address at Manish Nagar,
J. P. Road, Four Bungalows, Andheri (W),
Mumbai —-400 053 and holding five fully paid-up
shares of Rs. 50/- each bearing distinctive Nos.
26 to 30 both inclusive as mentioned in the
share certificate No. 06 issued by the
abovesaid society on 26/11/1981 has been lost
/ misplaced and the legal heir of the deceased
member has applied for issue of duplicate
share certificate.

The society hereby invites claims or
objections from claimants/objector or objectors
for issuance of duplicate share certificates
within a period of 14 DAY from the publication
of this notice, with copies of such documents
and other proofs in support of his/her/their
claims/objections for issuance of duplicate
share certificate to the Secretary of Manish
Tower CHS Ltd. If no claims/objections are
received within the period prescribed above,
the society shall be free to issue duplicate share
certificates in such manner as is provided under
the Bye-laws of the society. The claims/
objections, if any, received by the society shall
be dealt with in the manner provided under the
Bye-laws of the society from the date of
publication of the notice till the date of expiry of
Date : 15/03/2025 SD/-
Place: Mumbai Hon. Secretary,

Manish Tower CHS Ltd., Manish Nagar,
J.P. Road, Four Bungalows, Andheri (West),
Mumbai - 400 053
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